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Date : 20-10-2023 This matter was called on for pronouncement of

Judgment today.
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1. Hon’'ble Mr. Justice S. Ravindra Bhat pronounced the Judgment
of the Bench comprising His Lordship and Hon’'ble Mr. Justice

Aravind Kumar.

2. Directions are passed by this Court in terms of the signed
judgment.
3. It may be noted that nothing in the directions shall be read

so as to preclude the High Courts from continuing any
implementation/monitoring efforts, that are already underway,
relating to this issue.

4. List the matter on 01.02.2024.
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(Signed Reportable Judgment is placed on the file)
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